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—4 
	 Jaia1 :-iornant 	

Petitioner 

!Ir.I.K.Shah 	
Advocate for the Petitioner [s] 

Versus 

Jnion of India ç ors. 	 Respondent 

*ORAM 

The Hon'ble Mr.A.3.3an- havi 
	: 	Nerabar (LT) 

Advocate for the Respondent[s 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ! /'-" 

, Whether their Lerdships wish to see the fair copy of the Judgment ? '' 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 
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jaioal Hernant 
on of Thomas parmar, 

Railway Quartr No: 141i, 	 AopliCaflt 
..SSS•••S• 

Bhavnaoar Para. 

Advocate : Mr.K.K.Shalt 

VERSUS 

union of India, 
Throgh the General Manager, 
Western Railway, 
Head Quarter Off ide, 
ChurChgate, 
Bombay : 400 020. 

The Divisional Rly. Manager, 

4 	Bhavnagar Division 
Western Railway, 
Bhavnagar para: 364 003. 

The DiVl Commercial Supdt., 
Bhavnagar Division, 
Western Railway, 	 Respondents 
Bhavnagar para. 

Advocate : Mr.R.M.Vin ) 

ORAL ORDER - 
DATE : 23.3.2000 

Per : Hon'ble Shri A.s.Sanqhavi : Menber (J) 

Mr.K.K.Shah learned advocate for the aoplicant has filed a 

p nota today. He ha statod earlier that he will positivel d  

. However, he is not oresent and hisE— argue the matter today 

note is reJected. O.A is disni'Sed for default. NO order as to 

costs. 
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g.ganqhavi) 
Nerner (J) 
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